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Judgement

Surendra Mohan, J.—This writ petition has been filed by the petitioner alleging
that her brother Mathai Varkey was missing. According to her, he was under the
illegal detention of the fourth respondent. Notice was issued to respondents 3
and 4 by special messenger. On receipt of notice, the fourth respondent has
appeared in Court today. Mr. Mathai Varkey has been produced by the Police. We
interacted with the alleged detenu. According to Mr. Mathai Varkey he was living
alone in his house at Meikad. He had some difference of opinion with two of his
siblings. He had fallen sick and there was nobody to look after him at home.
Therefore, the fourth respondent who is a close family friend of his had taken
him and put him up in an Old age home at Kolenchery. It is from the said Old age
home that the detenu has been produced in Court today. According to him, he
was not under any illegal detention of the fourth respondent as alleged. The
fourth respondent only used to visit him once in a while.

2. Having interacted with the alleged detenu we are satisfied that he is not under
any illegal detention as alleged. The Police authorities also have reported that he
was residing in the Old age home at Kolenchery. In view of the above, we do not
consider it necessary to issue any further directions or orders in this matter. This
writ petition is disposed of recording the above.
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